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 -@iffeult  to  move  in  the  sreau  even  by
 ‘the:  gturdiest  of  vehicles,  as  almost  all
 the  main  roads  have  been  badly
 breached  or  washed  away  in  the
 floods:

 Consideting  the  damage  to  the  brid-
 ges  and  roads  in  the  area,  it  might
 take  quite  some  time  to  restore  road
 communications  in  the  Bhagirathi  val-
 ley.  Thank  you.

 (iv)  REPORTED  NSPIONAGE  AND  SUBVER-
 SIVE  ACTIVITIES  OF  FOREIGNERS.

 SHRI  JYOTIRMOY  BOSU_  (Dia-
 mond  Harbour):  Mr.  Chairman,  Sir,
 Government  have  very  much  failed
 to  stop  espionage  and  subversive  acti-
 vities  by  foreigners.  These  incidents
 are  again  on  the  increase.  Firstly,

 _they  have  failed  to  clearly  and  final-
 ly  identify  the  saboteurs  belonging
 to  CIA  which  had  been  causing  un-
 precedented  devastation  by  creating
 Bhagirathi  river  blockade  very  re-
 cently,  according  to  reports  published
 last  week  end.

 Although  the  Government  have
 arrested  a  foreign  woman  moving  in

 ‘that  area  without  proper  travel  docu-
 ments,  prior  to  her  apprehension  she
 had  reportedly  thrown  her  passport
 in  Bhagirathi  river  on  the  advice  of
 a  Swami  and  her  identity  had  so  far
 remained  unestablished.  Even  the
 dust  samples.  which  were  collected
 from  the  pits  are  not  now  available
 and  the  geologists  who  were  sent  to
 Bhatwari  on  August  4  have  come
 back  to  Lucknow  on  some  flimsy  pre-
 text.  This  is  a  serious  failure  on  the
 part  of  the  Government,

 Secondly,  some  foreigners  including
 some  Britishers,  and:  others,  secretly
 entered  Zanskar  area  in  Ladakh  after
 trekking  their  way  through  protected
 area  on  their  way  from  Manali.  The
 leader  of  the  group,  one  Mr.  Hughes,
 ‘was  involved  in  an  accident  but  left
 in'a  hurry  the  Srinagar  Hospital
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 without  evén  having  ‘been  treated
 fully

 I  request  the  Government  to  make
 a  staternent  on  these  two  incidents
 immediately.

 35.29  brs,
 PRESS  COUNCIL  BILL—contd,

 MR.  CHAIRMAN:  The  House  will
 now  take  up  further  consideration  of
 the  following  motion  moved  by  Shri
 L.  K.  Advant'on  the  24th  August,
 1978  namely:

 “That  the  Bill  to  establish  a
 Press  Council  for  the  purpose  of
 preserving  the  freedom  of  the  Press
 and  of  maintaining  and  improving
 the  standards  of  newspapers  and
 news  agencies  in  India,  as  passed
 by  Rajya  Sabha,  be  taken  into
 consideration.”

 Shrj  Govinda  Munda  will  continue
 his  speech.

 *SHRI  GOVINDA  MUNDA  (Keon-~-
 jhar):  Mr.  Deputy  Speaker,  Sir,  the
 other  day  I  had  said  about  the  histo-
 rical  background  of  the  Press  Coun  . cil  Bill.  In  that  context  I  had  narrat-
 ed  how  the  media  had  been  misused
 during  the  emergency.  I  do  not  like
 to  repeat  the  same  thing  today.  Rather
 I  would  like  to  confine  myself  on  the
 composition  of  the  Press  Council.  I
 would  also  like  to  draw  the  atten-
 tion  of  the  hon.  Minister  to  some  sug-
 gestions  thereto.  <

 Sir,  the  composition  of  the  Press
 Council  ig  quite  good  and  justified.
 It  is  mentioned  in  Clause  5(e)  of  this
 Bill  that  there  shall  be  three  mem-
 bers  from  the  Lok  Sabha  and  two.
 members  from  the  Rajya  Sabha.  In
 this  way  five  will  be  taken  as  mem-.
 bers  in  this  Council.  Sir,  the  entire
 House  is  aware  of  the  fact  that  the.
 Adivasis  and  Harijang  are  always  i
 neglected.  In  this  context  I  would  oe
 like  to  request  the  hon.  Ministey  ं,
 take  at  least  one  Adivasi  or  Harijin

 *The  original  speech.  was’  Géliverert  in  Oriya.
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 member  either  from  the  Lok  Sabha
 or  from  the  Rajya  Sabha.  Secondly,
 there  is  certain  provision  in  this  Bill
 to  include  some  members  from  among
 the  Editors  ang  Journalists  of  Indian
 languages,  Oriya,  Bengali,  Telugu,
 Tamil  and  Malayalam  are  also  the
 Indian  languages.  In  this  context  I
 draw  the  attention  of  the  hon,  Minis-
 ter  to  give  due  representation  to  the
 ediorg  and  journalistg  of  the  regional
 languages.

 Sir,  Orissa  is  always  backward  in
 every  respect.  In  Oriya  language
 there  are  certain  newspapers  for
 example  one  is  Samaj  whose  circula-
 tion  is  more  than  50  thousand.  Not
 only  the  people  of  Orissa  but  the
 people  living  in  the  neighbouring
 State  like  Andhra  Pradesh,  Bihar,
 Bengal  and  Madhya  Pradesh  also  read
 this  newspaper  everyday,  So  the  edi-
 tors  and  journalists  of  this  type  of
 mewpapers  should  be  given  due  re-
 presentation  in  this  Press  Council.

 Now  there  are  teleprinters  in  Eng-
 lish  and  Hindi  Devnagri  script.  If
 the  telephinters  had  been  made  in
 Oriya  and  other  Indian  languages  the
 cost  of  newspapers  would  have  come
 down.  Not  much  money  will  be  in-
 curred  if  teleprinterg  will  be  madé  in
 Oriya  language.  The  total  cost  of  25
 teleprinters  in  Oriya  language  will  be
 approximately  one  and  a  half  lakhs
 of  rupees.  The  State  can  use  these
 teleprinters  and  news  can  be  very
 easily  and  quickly  sent  to  the  district
 headquarters  from  the  State  Head~
 quarters.

 Sir,  there  are  four  main  pillars  in
 democracy.  First  is  Executive,  second

 is  Legislative,  third  is  Judiciary  and
 fourth  is  Press.  The  role  of  Press  is
 No  less  important  than  the  other
 three  items.  But  it  is  a  matter  of
 regret  that  the  press  is  in  a  very
 weak  position  now.  We  will  have  to
 strengthen  the  press.  I  am  happy
 that  the  press  Council  shall  preserve
 the  freedom  of  press  and  to  maintain
 ‘and  improve  the  standards  of  news-
 jpapers  and  news  agencies  to  maintain

 their  independence.  It-wil]  build:  up.
 a  code  of  conduct  for  .  newspapers,
 news  agencies  and  journalists  in
 accordance  with  high  professionel

 standards.  Further  this  Bill  will
 ensure  on  the  part  of  newspapers,
 news  agencies  and  journalists,  the-
 maintanance  of  high  standards  of  pub-
 lic  taste  and  for  a  due  sense  of  both
 the  rights  ang  responsibilities  of  citi-
 zenship.

 I  support  this  Bill  wholeheartedly.
 With  these  words  I  conclude.

 SHRI  PABITRA  MOHAN  PRA-
 DHAN  (Deogarh):  Mr.  Chairman,  Sir,
 I  rise  to  support  the  Bill.  I  am  glad.
 that  the  hon.  Minister  has  brought.
 this  Bill.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  I  hope,  you  will  be  folowing
 a  certain  procedure  in  calling  the
 Members  to  speak  on  this  Bill.

 MR.  CHAIRMAN;  It  would  be  fol-
 lowed.

 SHRI  VAYALAR  RAVI:  You  are
 not  following;  it  should  be  one  form
 that  side  and  one  from  this  side.

 MR.  CHAIRMAN:  Not  one  from
 that  side  and  one  from  this  side  but
 two  from  this  side  and  one  from  your
 side.  Mr.  Ravi,  you  will  also  get
 your  chance.

 4
 SHRI  PABITRA  MOHAN  PRA-

 DHAN:  Mr.  Chairman,  the  Press  is
 called  by  the  society  as  the  fourth
 estate  of  the  nation  or  of  the  adminis-
 tration,  When  these  terms  were
 framed,  the  Press  was  not  so  much
 developed.  Now  it  is  developed  and
 has  other  means  of  communications,
 that  is,  the  radio  and  the  television.
 At  the  same  time,  what  is  happening
 here  is  also  known  to  the  entire.
 world,

 The  Bill  is  meant  to  protect  the-
 freedom  of  the  Press.  Really  -the
 freedom  of  the  Press  should  and  must.
 be  protected.  But  I  apprehend  that



 at.  the  time  of  urgency  or  emergency,
 the  Press  is  not  allowed  to  be  free.
 We  know  and  have  experience  how
 the  freedom  of  the  Press  is  curtailed;
 to  what  extent,  I  am  not  giving  into  it.

 ‘The  hon.  Members  and  the  country
 would  expect  that  in  future  a  situa-~
 tion  demanding  something  like  emer-
 gency  may  happen.  When  such  a
 situation  arises,  an  emergency  is
 bound  to  come  either  in  this  form
 or  that  form,  Under  such  circum-
 stances,  the  freedom  of  the  Press  is
 and  will  be  curtailed  to  a  great  ex-
 tent.

 I  expect  and  hope  that  the  hon.
 Minister  while  making  provisions
 under  this  Bill  will  look  into  that.
 Another  purpose  of  the  Bill  is  to
 control  the  Press  which  is  very  in-
 fluential  in  the  soicety  and  in  the
 administration,  It  can  make  a  good
 or  bad  propaganda.  So,  the  Press
 should  be  controlled  to  some,  reason-
 able  extent.

 Mr.  Chairman,  uptill  now,  it  was
 very  difficult  to  check  the  reckless
 publicity  that  was  being  given  some-
 time  by  some  section  of  the  Press.
 And  as  a  result  they  sometimes  do
 immense  harm  to  the  society  and  to
 the  nation,  to  the  administration  also;
 they  do  irreparable  harm  even  to  in-
 dividuals.  So,  the  Press  must  be
 controlleg  to  a  considerable  extent,  I
 see  that  arrangement  rather  provision
 has  been  made  for  control  in  the  Bill

 itself,  Newspapers,  editors,  news
 agencies  and  journals  sometimes
 create  things  which  are  not  at  all  in
 existence;  sometimes  they  make  a
 mountain  of  a  molehill;  at  other  times
 they  make  a  molehill  of  a  mountain.
 They  exaggerate  things  or  hush  up
 things  they  propagate  ag  they  like.
 During  the  time  of  the  emergency  the
 government  took  to  such  tricky
 things.  We  have  experienced  what
 the  previous  government  did  during
 the  twenty  months  of  emergency.
 Therefore,  I  think  the  provisions
 made  in  the  Bill  will  be  sufficient  to
 have  control  over  the  wanton,  arbi-
 trary  and  whimsical  propaganda  of
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 the  Press.  The  Council  is  empowered
 to  warn,  admonish,  and  censure  the
 Pressmen,  newspaper  editors,  journa-
 lists  and  I  think  it  is  sufficient.

 I  want  the  hon.  Minister.  to  give
 specia]  attention  to  one  thing.  Some-
 body  gives  out  a  statement  to  be
 published  in  some  paper;  the  paper
 is  interested  in  that  statement  end
 gives  broad  headlines  or  it  publishes
 it  in  the  editorial  page;  when  a  rebut-
 tal  comes,  it  is  not  at  all  given;  or
 if  it  is  given  at  all  it  is  given  in  the
 advertisement  page  on  which  nobody
 casts  a  look.  Such  rebuttal  should
 also  be  published  in  the  front  page
 or  editorial  page,  in  the  same  bold
 letters.  I  hope  that  when  rules  are
 made  the  suggestions  I  have  given
 will  be  taken  into  consideration.

 SHRI  EDUARDO  FALEIRO  (Mor-
 mugao):  There  are  several  important
 aspects  which  the  Press  Bill  seeks  to
 cover  but  I  shall  Jimit  myself  to  speak
 only  on  two  of  them  about  which  I
 feel  very  strongly.  May  y  draw  your
 attention  to  the  Preamable  or  the
 Long  Title  of  this  Bill  which  says  it
 seeks  to  establish  a  Press  Council  for
 the  purpose  of  ‘preserving  the  free-

 “dom  of  the  Press  and  of  maiteining
 and  improving  the  standards  of  news
 agencies’,  It  is  a  very  pompous  and
 unrealistic  Jong  title  because  you  can
 preserve  only  what  you  have  got.
 Something  which  does  not  exist  can-
 not  be  preserved  or  maintained.
 When  we  talk  of  preserving  freedom
 of  the  Press,  the  question  I  ask  is:
 Is  the  Press  free  today  so  that  you
 may  ‘preserve’  its  freedom?  My  sub-
 mission  is  that  it  is  not.  Before  talk-
 ing  of  preserving  freedom  the  Gov-
 ernment  will  be  well  advised  to  con-
 sider  this;  the  hon.  Minister  will
 have  all  our  cooperation  if  he  does
 first  things  first  and  the  first  thing  to
 do  is  to  create  the  freedom  of  the
 Press  and  ther  to  ensure  the  freedom
 of  the  Press,  To  my  mind,  so  long
 as  the  ownership  of  the  Press  rests
 in  the  business  class—80  per.  cent.  or
 more  of  the  newspapers  are  control-
 led  by  industrialists—so  long  ag  the
 editors,  the  dedicated  editors,  the
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 siticere  journalists,  are  treated  merely
 as  industrial  servants  and  at  the  dis-
 posal  of  the  business  men  who  actual-
 ly  know  nothing  about  journalism,
 who  may  know  a  lot  about  business,
 but  utilise  thig  knowledge  to  make
 newspapers  merely  a  vehicle  to  pro-
 pagate  their  business  interests,  so
 long  as  this  situation  continues,  there
 will  be  no  freedom  of  the  Press.  The
 question  of  preservation  of  freedom
 of  the  press  will  not  arise.  My  sub-
 mission  is  that  so  long  as  the  opinion
 created  by  monopoly  press  exists,  the
 question  of  freedom  of  the  press  will
 be  a  moot  point,  will  be  something
 non-existent,  will  be  a  dream,  which
 nothing,  in  to-day's  circumstances
 shows,  that  can  be  achieved.

 Very  often  we  lead  an  onslaughts
 against  large  newspapers,  We  say
 that  the  ownership  of  large  news-
 papers  should  be  diffused.  We  forget
 about  the  smal]  and  medium  news-
 papers.  I  would  like  to  say  that  in
 this  country  a  large  number  of  even
 stnall  and  medium  newspapers  are  in
 the  hands  of  the  business  interests,
 business  families.  l  say  wherever
 business  interests  and  business  fami-
 Hes  control  the  newspaper—it  may  be
 small,  medium  or  large,  their  owner-
 chip  must  be  diffused.  This  is  the
 first  step  that  Government  should
 talve  in  case  they  are  really  interested
 in.  safeguarding  the  freedom  of  the
 Press,  in  building  the  freedom  of
 the  press.  My  submission  and  my
 suggestion  is  wherever  a  business
 family  controls  the  newspaper,  owner-
 ship  of  that  newspaper  must  be
 diffused.  25  per  cent  of  the  shares
 ‘nust  go  to  the  Editors,  2  per  cent  to
 the  journalists  and  25  per  cent  to
 other  workers  in  the  newspapers.
 The  remaining  must  be  disposed  of  by
 sale  to  the  public.  Management  or
 the  Editorial  Board  of  this  newspaper
 should  be  in  the  same  proportion—it
 should  contain  individual  from  diffe-
 Tent  categories  and  not  businessmen.
 ‘The  individuals  shoyld  be  pérsons
 Whe  heve  experience  as  educationists,
 journalists  or  eminent  public’  servants.
 The  first  step  is  the  diffusion  of

 ownership  of  newspapers  wherever
 the  newspapers  ate  controlled  by
 business  interests,  We  remember  the
 great  days  struggle  for  freedom.
 There  were,  then  sO  Many  papers
 which  were  not  controlled  by  busi-
 nessmen  but  were  run  by  political
 leaders,  Where  are  these  papers  to-
 day?  They  are  nowhere,  There  has
 been  more  and  more  hold  of  business-
 men  over  thig  industry.  This  has
 brought  a  bad  affect  for  this  country.
 There  could  not  be  over-embracing
 public  opinion  which  is  required,

 We  very  often  think  about  the  con-
 trolling  influence  of  Governmert  in
 newspapers,  I  say,  so  long  as  business
 interests  control  newspapers,  auto-
 matically  Government  influence  in
 newspapers  will  exist.  Businessmen

 do  not  have  love  for  the  public  opinion.
 They  do  not  have  newspapers  for
 charity,  they  do  not  have  them  for
 social  work,  they  do  not  have  them
 for  contribution  to  culture  of  this
 country,  They  have  them  to  advance
 their  business  interests.  In  exchange
 for  painting  or  pitcuring  a  favourable
 opinion  of  the  Government,  they  want
 to  have  a  greater  gward  compartively
 by  way  of  licences  and  other  Govern-
 ment  favours,  So  long  as  the  press
 is  in  the  hands  of  business  interests,
 80  long  as  this  situation  continues,  Go-
 vernment  will  algo  have  a  hold  over
 the  press  and  both  the  things  go  toge-
 them.  The  second  is  implied  in  the  first,
 During  Emergency  many  newspapers
 were  there.  All  these  big  newspapers
 were  there.  During  Emergency  they
 were  all  supporting  that  Government.
 Now  they  have  shifted  loyalties.  To-
 morrow  when  some  other  Govern-
 ment  comes,  they  will  support  that
 Government,  They  are  not  interested
 in  any  ideology,  They

 a.
 int

 in  knowing  which  ig  the  Government
 of  the  day.  '  They  will  always  sup~
 port  the  Government  of  the  dty.
 They  are  interested  only  in  business
 because  first  and  last  they  are  busi-
 nesément.  On  this  point,  I  would  like  to
 merition  one  instance  to  show  how  &
 paper  which  is  controlled  by  industria,
 lists  and  by  big  busiriess  interests  wil
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 automatically  support  the  Government
 of  the  day.  Illustrated  Weekly  became
 famous  after  Khuswant  Singh  became
 its  editor.  Till  yesterday  it  was  sup-
 porting  the  Government  of  Mrs.  Indira
 Gandhi.  But  what  happened  when  the
 Government  changed?  In  the  Sunday
 Magazine  dated  20th  August,  1978,
 Pages  36-37  there  is  an  article  written
 by  Mr.  Rahul  Singh,  son  of  Shri  Khus-
 want  Singh,  where  he  describes  in  de-
 tail  why  he  was  dismissed  in  a  very
 un-fair  manner.  He  says:

 “The  cat  came  out  of  the  bag
 when  Ashoke  Jain,  the  Times  of
 India  proprietor,  confessed  to  Khush-
 want  Singh  that  the  Prime  Minister
 himself  had  asked  him  to  find  a  new
 editor.  And,  being  a  businessman
 first,  he  had  no  option  but  to  comp-
 ly.”

 In  fairness  I  should  say  that  the  Prime
 Minister  has  denieg  this.  But  why
 this  denial  should  be  taken  at  its  face
 value  and  why  what  Mr.  Jain  has  said
 should  not  be  taken  as  correct?  This
 shows  that  so  long  as  businesg  inter-
 ests  are  there,  they  will  suport  the
 Government  of  the  day  and  automati-
 eally  the  Government  will  control  the
 Press.  Therefore,  there  should  be
 diffusion  of  ownership  of  the  Press  not
 only  in  the  case  of  large  newspapers
 but  also  in  the  case  of  small  news-
 papers,  which  are  very  often  more
 subservient  to  the  Government.  So,
 wherever  business  interests  are  involv-
 ed,  there  must  be  diffusion  of  owner
 ship

 Secondly,  a  code  of  conduct  is  sought
 to  be  established  for  newspaper  men
 for  journalists.  But  how  can  we  pre®
 tribe  what  is  good  or  what  is  bad?
 What  is  good  for  me  may  be  bad  for
 you.  J  may  like  a  particular  type  of
 food  which  you  may  dislike.  Nobody
 can  ask  why  I  like  it  and  why  you  dis-
 Uke  tt.  Let  us  forget  food  and  come  to
 art.  I  may  like  a  particular  type  of
 painting  or,  price  of  music  which  you
 May.  not  like.  You  may  like  some
 ether  painting  or  music.  No  one  can
 ask.  the  reason  for  it.  Similarly,  if
 2506  l8-—4
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 some  newspapers  are  written  in  bad
 taste,  in  that  case  the  public  will  be
 the  ultimate  judge.  If  they  indulge  in
 yellow  journalism,  the  people  them-
 selves  will  reject  those  papers.  It  is
 not  for  me  or  for  you  or  for  the  Gov-
 ernment  to  say  what  is  bad  and  what
 the  public  should  or  should  not  read.
 The  point  which  is  sought  to  be  made
 is  that  this  code  of  conduct  will  not
 be  created  by  the  Government  or  by
 the  Presg  Council  but  will  be  evolved
 by  the  journalists.  You  will  remem-
 ber  that  odious  piece  known  as  the
 Code  of  Journalistic  Ethics  brought  out
 during  the  regime  of  the  previous  Gov-
 ernment.  Clearly,  that  this  code  was
 odious  to  me  and  to  you,  but  the  Minis-
 ter  of  Information  and  Broadcasting  at
 that  time,  Mr.  Shukla,  said,  “This  was
 evolved  by  the  All  India  Newspaper
 Editors  Conference  and  it  was  finalis-
 ed  by  this  very  conference!”  The  fact
 that  the  Press  itself  is  evolving  qa  code
 does  not  mean  that  the  code  is  justi-
 fied.  I  strongly  oppose  this  code  and
 strongly  agree  with  the  dissenting
 views  expressed  by  Shri  sSrikant
 Verma  and  Prof.  Mavalankar  in  the
 Joint  Committee.

 Sir,  t  have  made  two  points.  I  will
 request  the  Minister  to  do  a  favour,
 not  to  me  but  to  the  House  and  to  the
 country,  by  mentioning  what  drastic
 steps  he  is  contemplating  for  diffusion
 of  ownership  of  newspapers  wherever
 they  are  controlled  by  businessmen.
 I  request  him  also  in  all  humility  but
 with  all  the  strength  at  my  command
 that  he  shoulg  withdraw  this  clause
 which  provides  for  the  code  of  conduct,
 which  is  very  bad  and  which  wilf  de-
 feat  the  very  purpose  which  he  is  try-
 ing  to  serve,  namely,  the  freedom  of
 the  press.

 श्री  कंबर  लाल  गुप्त  (दिल्ली  सदर)  :
 सभापति  महोदय,  प्रेस  कोउन्सिल  पहले
 भी  थी  भौर  जैसे  हजारों  लोग  इमरजेंसी
 का  शिकार  हुए,  प्रेस  फाउन्सिल
 भी  उसका  शिकार  बनी।  प्रव  यह  जो  बिल

 सदन  के  सामने  झाया  है  मैं  समझता हैं  प्रैस'
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 fait  ware  साल  गुग्त]

 क्राउन्सिल  की  दुबारा  पंदाइश  है।  जैते
 देश  में  अ्रस  की  आजादी  की  दोबारा  पैदाइश

 हुई  है  *  उसी  तरह  से  प्रेस  काउन्सिल  की  भी
 दोबारा  पैदाइश;  हुई  है।  भभी  मेरे

 पझाथी  कह  रहे  थे  फ्रोडम  भोफ  प्रेस  ऐग्जिस्ट
 ही  नहीं  करती  तो  प्रीजर्वेशन  वग  सवाल  कहां
 झात  है।  मैं  समझता  हूं  कि  जो  कुछ
 उन्होंने  कहा,  शायद  उतका  मतलब  यह  था
 कि  जो  प्रावलम  उन्होंने  पोज  कौ  है,  वह
 बहुत  बड़ी  है।  लेकिन  इसका  मतलब

 बहू  नहीं  है,  जनता  पार्टी  ने  5  महीने
 मैं  फ्रीडम  प्राफ  प्रंस  के  लिए  जो  कदम  उठाये

 हैं,  वह  हमारे  दोस्त  को  मालूम  हैं  ,  पहले
 जब  यह  भाषण  देते  थे,

 What  was  the  reporting  of  the  press?
 “Mr.  Nebru  also  spoke.”

 There  was  a  censor  officer  also  sitt-
 ing  in  thig  Lok  Sabha  Secretariat.
 Zven  Rabindranath  Tagore's  sayings
 were  censored  even  the  Prime  Minis-
 ter’s  own  speech  was  censored.  That
 was  the  control  over  the  press.

 Now  you  are  free  to  speak,  free  to
 read,  free  to  think.  That  Press  Ob-
 jection  Bill  is  gone,  there  is  no  control
 but  the  problem  that  you  have  posed
 is  a  serious  one  I  agree.  The  monopoly
 press  should  be  diffused,  there  is  no
 difference  of  opinion  on  that,  but
 how  to  tackle  that  is  a  very  bi

 f  and very  serious  question,  and  opinion
 differs  from  person  to  person.

 You  just  mentioned  one  or  two  cases
 about  business  houses.  May  I  point
 eut  one  thing  about  the  case  of  the
 National  Herald?  This  ig  not  a  vusl-
 mess  house,  this  is  not  controlled  by
 monopoly  houses.  This  is  controlled
 by  Mrs.  Gandhi.  This  is  an  old  paper
 started  by  Jawaharlal  Nehru,  and  let
 me  quote,  with  your  kind  permission
 from  Sunday.  He  says
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 “But.  what  happened  to  (halal
 Ppethi  Rau  of  the  National  Herald
 into  whose  ‘hoes  Khuswant  Singh
 stepped?  Few  people  could  have
 been  more  loyaf  than  Chalapath}
 Rau  has  been  to  the  Nehru  family
 for  the  past  40  years.  Many  a  time,
 against  his  conscience,  he  stoog  like
 a  rock  not  only  by  Jwaharlal  Nehru
 but  by  his  daughter  also.  The  only
 principled  line  he  drew  was  on  Mr.
 Sanjay  Gandhi:  he  did  not  go  out
 of  hig  way  to  build  up  the  rising
 star  of  the  Emergency.”
 Again  he  says:

 “One  day  last  month,  Chalavathi
 Rau's  stenographer  was  on  leave.
 As  usual,  he  wrote  his  editorial.  But
 the  management  gave  instructions  to
 all  typists  in  the  office  to  refuse  to  *
 type  out  his  editorial.  Chalapathi
 Rau,  like  any  other  journalist,  likes
 to  see  his  writing  in  print,  so  he  ig-
 nored  the  hint  of  the  management.
 He  sent  down  his  handwritten  manw
 script  to  the  press.  But  the  mana-
 gement’s  arm  reaches  a  long  way.
 Instructions  had  been  sent  to  the

 press—the  linotype  operator  refused
 to  compose  the  handwritten  piece,
 The  same  day.  when  Ray  was  leav+
 ing  office,  the  management  did  not
 allow  him  the  use  of  the  office  car.  ..
 The  heart-broken  Chalapathi  was
 seen  off  for  the  last  time  from  thr
 office  over  which  he  had  presided
 for  40  years  by  only  his  peon.”

 What  was  the  reaction  of  the  editor?
 He  says:

 “Chalapathit  Rau  wrote:  ‘I  am  nol
 writing  it,  in  bitterness.  This  is  @
 short  epitaph,  which  can  later  be  ex-
 tended,  of  40  yeats  of  dedicated  and
 frustrated  journalism.  ....I  promise
 to  forget  National  Herald  ....I  hope
 there  will  be  no  sécond  “cremation
 of  Jawaharlal  Nehru  under  new  au®
 pices  and  the  value  and  traditions
 which  he  lovea  will  be  upheld  ané

 continue  to  appear  as
 newspelbtr.



 gat.  Prey:

 This  is  the  condition,  not  of  the  papers
 under  business  houses.

 SHRI  VAYALAR  RAVI:
 you  surprised?

 Why  are

 SHRI  KANWARLAL  GUPTA:  I  #m
 not  surprised.  This  is  how  Mrs.
 Gandhi  functioned,  this  is  how  ‘he
 Cong.  (I)  functioned  and  still  wants  to
 function.  This  is  an  example.  So,  it
 is  not  a  question  whether  only  the
 business  houseg  behave  like  that.  This
 is  a  question  where  politicians  are  be-
 having  like  that....who  are  accusing
 every  day  that  the  press  is  not  free,
 the  radio  is  not  free,  the  Television  is
 not  free  and  how  they  are  -behaving
 with  the  editor,  this  is  a  typical  ex-
 ample  and  I  think  jt  is  an  eye-opener.

 46  bre.  .

 &  az  pear  wren  हूंकि  ब्ेस  कौंसिल  &
 जरिये  हमारे  प्रेस  की  स्वतन्त्रता  एक  तथ्हू  से

 पूरी  हों  गई  है  ।

 Bill  that  even  the  Press  Council  can
 And  I  think  that  this  will  make  the
 for  tne  first  time  in  this  Press  Council
 take  up  the  matter  against  the  State.
 It  was  not  provided  in  the  original
 to  the  Government,  but  responsible  to

 oe  the  society,  to  the  country  and  it  is
 press  more  responsible—not  responsible
 Bill,  if  I  am  not  mistaken.  I  recollect
 that  when  the  Haryana  Chief  Minis-
 ter  took  certain  action  against  a  paper,
 The  Tribune,  and  when  this  matter  wag
 taken  up  in  the  Lok  Sabha,  what  was
 thie  reply  of  the  then  Minister  of  In-
 formation  and  Broadcasting?  He
 said:  “  I  am  making  an  enquiry  and
 1  ‘do  not  know  the  legal  provision.”

 समापति  सहोदय  :  श्रब.  भामनीय

 सदस्य  समाप्त  करें  7

 ou  ऑकेषर लाल  गुंप्लें:  प्रेमो  तीं  मैंने
 कुक  सही  किया  है।  मुझे  सोड़/ भौर  बोलते

 औजिए  ।

 BHADHA s  ipod  (Aika  at  Bt  aha

 -लभापति  भहोदय  भौर  बहुत  से
 सदस्य  बोलना  चाहत  हैं।

 श्री  कंचर  खाल  गृप्त  :  उन्होंने  कहा  कि
 मुझे  मालूम  नहीं  हैकि  कानून  के  मुताबिके
 इस  वारे  में  क्या  हो  सकता  है---कुछ  नहीं  हो
 रूकता  हैं।  झाज  पहली  बाग  जनता  पार्दी
 में  कहा  है  कि  प्रगर८  सभ्यता  भी  कुछग़लती
 करती  है,  तो  प्रैंस  कौंसिल  को  उसे  कहने  का
 प्रधिक/र  हांगा  ny

 प्रंस  कॉसिल  एक  सेल्फ-रेयुलेटिंग
 प्रोफेशनल  बाडी  होगी,  भर  इसमें  गवर्नमेंट
 का  कोई  इण्टरफ़ोयरेस  नहीं  होगा,  कोई
 दखल  नहीं  होगा।  मैं  चाहता  हूं  कि  गवर्ने-
 मेंट  का  उसमें  दखल  नहीं  होना  चाहिए  a

 This  is  meant  to  build  up  a  code  of
 conduct  for  newspapers,  news  agencies
 ang  journalists  in  accordance  with
 high  professional  standards,  to  help
 newspaper  and  news  agency  to  main-
 tain  their  independence,  to  encourage
 the  growth  of  a  sense  of  responsibility
 and  public  service  among  all  those
 engaged  in  the  profession  of  journal-
 iam.

 ag  te  बालों  से  भी  थोड़ो  शिकायत

 है,  और  बह  यह  है  कि  आजादी  के  नाम  पर
 येलो  जनंलिज्म  को  बढ़ावा  दिया  जा  रहा
 है।  हम  देखते  हैं  कि  ह*  जगह  सेन्सेशनल
 न्यज्ञ,  सच  या  ग़लत,  छापी  जा  रहे  हैं  भौर
 पिछले  सदा  साल  से  कैरेबटर  एसेसिनेशन
 लगातार  चल  रहा  है।

 सभापति  महोदय  द झब  शाप  समाप्त
 करें।  झ्राप  का  सभय  समाप्त  हो  गया  है

 की  कंबर  लाल  गुप्त  पांच  सात  मिनठे
 और  दे  दोजिए  t  मुझे  कुछ  पायंद्स  कहने
 दीजिए  |

 संभाषति  महोदण  :  पायंदूस  तो  बहुत
 हैं।  दस  मिनट  में  सब  पा्मेद्स  नहीं  कहे
 जप  सभते  हैं।
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 क्री  कंदर  लाल गुप्त :  =  मेश  कहना  है
 कि  प्रेस  एक  बहुत  बड़ी  फ़ोर्स  बन  गया  है
 और  मुझे  भ्राशा  है  कि  प्रेस  कौंसिल  इस  का

 रेगुलेट  कर  सकेगी  ।  श्री  राजगोपालाचारी
 नें  कहा  था  कि  प्रैस  के  द्वाथ  में
 इतनी  खतरनाक  ताकत है  कि  भ्रगर  वह  चाहे,
 तो  वह  देश  में  ऐसी  स्थिति  उत्पन्न  कर  सकता  है
 कि  देश  की  सारी  फीज  उस  इनटनेल  डिसटर्व्स
 को  रोकने  में  लग  जाये।  इस  लिए  मैं  चाहता
 हूँ  कि  प्रैस  कॉंसिल  येलो  जनेलिज्म  को  खत्म
 करने  के  लिए  सख्तों  से  कार्यवाही  करे
 मैं  यह  नहीं  चाहता  कि  प्रेस  कॉसिल  को
 परनिशमेंट  के  भ्रधिका<  दिये  जायें,  लेकिन
 वह  सख्ती  से  एक  कोड  शाफ़  कंडक्ट  तयाग
 करे  और  जो  उस  प८  झमल  ने  करे,  उसके
 ख़िलाफ़  कार्यव/।ही  होनी  चाहिए  ।

 सभापति  महोदय:  माननीय  सदस्य
 झप  समाप  करें।  बहुत  से  रुृबध्य  इसपर
 बोलगा  थाहते  हैं।

 ओ  कंयर  लाल  गुप्त
 पायंट्स  कहने  हैं  7

 मैंने  कुछ

 मैं  इस  बात  का  भी  समयथेन  कश्ता  हूं,
 जो  चेयरमैन  के  एलेकक्‍्शन  की  बात  थी,  उस  में

 पहले  मतभेद  था  कि  झाया  चीफ  जस्टिस
 नासिनेंट  करें  या  जननेलिस्ट  नाभिनेंट  करें,
 उस  में  यह  भ्राप  ने  अच्छा  किया  कि  उसमें

 जर्नेलिस्ट्स  के  नुमाइन्दे  भी  हो  गए,  स्पीकर
 भी  है  और  चाफ  जस्टिस  भी  है,  तोनों  मिल
 कर.  करेंगे  तो  यह  श्च्छा  हुंगा ।  मैं  एक
 सजेश्चन  देना  चाहता  हूं  कि  जर्नेलिस्टूस  के

 नुमाइन्दे  तो  रखे,  भ्रौर  सब  के  <खे  लेकिन
 जो  रीडर्स  हैं  उन  का  कोई  नुमाइनदा  नहीं
 रखा  ।  उन  की  भी  जरूरत  है।  प्रेस

 कंट्रोल  की  बात  जहां  कहो  गई,  मैं  कंट्रोल  के

 हक में  नहीं  हूं।  लेकिन  प्रेस  लोगों  को
 एजकेंट  क*ने  के  काम  भी  भाता  है,  इसलिए
 रीडर्स  का  भी  कोई  नुमाइन्दा  होना  चाहिए।

 प्रैस  का  एक  काम  यह  भी  है,  जहां  बहू
 सेंसेनेल  बातें  उठाता  है,  वहां  गांव  में,
 देहात  में,  बैवावर्ड  लोगों  में,  गइबल  एण्याण
 में  जो  कुछ  घटनाएं  घटती  हैं  विशेषतः
 उन  की  एकोन।मिक  कंडीशंस  हैँ,  एजकेशनल
 शोर  साशल  कंडीशंस  हैं,  उनके  बारे  में
 जो  बातें  4हनी  चाहिएं  उन्हें  वह  हाई  लाइट
 नहीं  कर्ता,  दूसरी  बेकार  की  जो  अजें  हैं
 वह  हाइ  लाइट  हांतो  है  या  उन  वा  सफेयर
 देवल  शहूरों  तक  ही  होता  हैँ  ।  लेकिन
 हिन्दुस्तान  जहर  नहीं  है  |  इसलिए  मैं

 चाहूंगा  कि.  रेडियो,  देलीवि यन  प्रस  जितने
 भी  मास  कम्यूनिकेशन  के  साधन  हैं,  इनकी  की
 तथ्फ  भा  घ्यान  दें  ।

 मैं  दा  बात  का  भी  समर्थन  करता
 के  श्राप  ने  द्वोक्‍्यूलश  पेपर्स  को  ज्यादा
 जे  ८  बन  दिया  है।  उसके  लिए  मैं  धन्यथाद

 देता  हूं।  अ्र्भी  तक  प्रंग्रेी  का  ज्यादा
 डासिनेशन  रहा,  शब  वनक्यूलर  पेपस  को
 भी  आप  ने  रेप्रेजेप्टेशन  दिया  है,  इसका
 मैं  समर्धन  बर्तता  हूं  1

 हू
 रे

 ह
 प्र

 SHRI  GIRIDHAR  GOMANGO
 (Koraput):  Mr.  Chairman,  since  this
 Bill  was  discussed  in  the  Joint  com-
 mittee,  I  will  not  go  into  the  details
 except  to  mention  that  there  was
 some  Note  of  Dissent  which  relates
 to  the  code  of  conduct  for  the  press.
 But  I  could  not  follow  the  objects
 and  reasons  given  for  the  Bill.  On
 the  one  hand,  Government  propose  to
 preserve  the  freedom  of  the  press  and,
 on  the  other,  Government  want  to
 maintain  the  standard  of  newspapers
 and  news  agencies  in  India.  When  the
 Hrets  is  free  what  is  the  necessity
 to  bring  in  certain  standard?  The
 reason  is  to  control  the  press  eo  that
 it  woulg  not  publish  certain  things.
 So,  this  Bily  ig  desirable  and  it  has
 to  be  passeq  by  Parliament,  Since
 we  agreed  in  principle  to  almost  all
 the  clauses  of  the  Bil  in  the  Joint
 Committee,  I'am  not  going  into  the
 details  of  the  Bill,  a



 But  I  will  emphasize  only  one  poitt,
 ‘gamely,  that  by  thig  legislation  alone
 Government  cannot  give  freedom  to
 the  press,  because  it  deals  only  with
 very  few  aspects.  If  Government
 propose  to  give  freedom  to  the  press.
 then  they  should  mention  or  adot
 some  procedures  also  as  to  how  the
 monopoly  of  the  presg  would  be  abo-
 lished.  They  should  also  mention
 how  they  will  give  freedom  to  the
 press  from  Government  control,  whe-
 ther  direct  or  indirect,  and  freedom
 from  group  of  corporate  pressure,  big
 pusiness  mentality  and  social  biind-
 ness.  These  are  the  things  which
 have  to  be  done  so  that  the  oress
 can  function  freely,  frankly  and  fear-
 lessly.  I  have  already  given  some
 amendments  and  I  will  go  into  them
 in  detail  when  they  are  taken  up.
 But  I  just  want  to  make  some  sub-
 ‘missions  at  this  stage.

 The  papers  carry  the  news  of  the
 cities  only  and  not  of  the  rural  areas.
 There  are  a  number  of  languages  in
 our  country,  more  than  600  dialects
 and  the  newspapers  are  being  publish-
 ed  only  in  a  few  languages.  The
 papers  should  carry  the  news  about
 the  people  below  the  poverty  line,
 the  downtrodden  people,  who  are
 being  harassed.  It  is  not  that
 by  publishing  the  nudity  of  a  tri-
 bal  woman  in  a  magazine,  they
 can  say  that  they  have  publicised  the
 economic  conditions  of  the  tribals.  It
 is  nothing  but  an  attempt  to  capture
 the  eyes  of  the  reader  and  to  sell  the
 magazine.  I  want  to  urge  that  type
 of  publications  shoulg  not  be  allowed
 and  the  real  picture  of  the  economic
 condition  of  the  weaker  sections,  the
 scheduled  castes  and  the  scheduled
 tribes,  should  be  depicted  by  the  press.
 I  have  given  an  amendment  suggest-
 ing  that  the  number  of  Members  of
 the  Press  Council,  which  the  President
 may  appoint,  be  increased  by  two,  to
 include  one  from  Scheduled  Caste  and
 ode  from  Scheduled  Tribe  so  that  ‘hey
 ean  go  through  the  publications  and
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 the  scheduled  tribes  are  in  the  Press.  -
 You  will  find,  none  from  these  few
 press  reporters,  may  be  nominated,
 those  belong  to  scheduled  castes  and
 Scheduled  tribes.  This  ig  my  humble
 submission  and  I  hope  the  hor.  Minis
 ter  would  agree  to  this  amendment
 to  appoint  a  representative  from
 scheduled  castes  and  a  representative
 from  scheduled  tribe  in  the  Press
 Council  so  that  at  least  something  can
 be  done  for  the  people  who  have  been
 neglected  by  the  society  so  far.

 With  these  words,  I  conclude.

 SHRI  SIVAJI  PATNAIK  (Bhubanes-
 war):  Mr.  Chairman,  Sir,  the  Press
 Council  came  into  being  in  1966  and
 then  it  was  given  a  goodbye  in  4976
 during  the  Emergency.

 As  you  know,  Sir,  the  Press  in  India
 had  to  pass  through  a  period  of  trau-
 matic  experience  during  the  days  of
 Emergency.  It  was  humiliated,  victi-
 mised  and  suppressed.  It  was  asked
 to  join  the  chrons  along  with  the
 psycophants  in  praise  of  the  authori
 tarian  regime.  It  was  not  only  pre-
 vented  from  disseminating  news  but
 was  also  asked  to  misinform  the
 people.  Such  was  the  condition  qu
 ing  the  Emergency.

 It  is  good  that  the  Press  Council  is
 being  revived  and  the  rights  of  the
 Press  are  being  restored.  It  is  better
 to  have  the  Press  Council  than  not
 to  have  it.  But  will  the  press,  the
 fourth  estate,  be  able  to  discharge  its
 responsibility?  Let  us  have  a  look  at
 the  facts.  What  is  the  position  today
 in  our  country?

 If  we  look  to  the  newspaper  cover
 age,  we  see  that  25  per  cent  of  the
 newspapers  in  India  are  English  dailies
 and  3i.2  per  cent  of  them  are  publish-
 ed  in  the  four  metropolitan  cities.
 These  four.  matropolitan  cities  also
 account  for  48.5  per  cent  of  the  cit
 culation  of  these  papers.  Comrnon
 ownership  of  newspapers  account  for
 8i  per  cent  circulation  of  all  the  metro-
 politan  dalies.



 [Shri  Sinaji  Patnaik]
 It  has  been  mentioned  in  the  objec-

 tives  of  the  Press  Council  that  it  will
 “concern  itself  with  developments,
 such  as,  concentration  ofor  other  as-
 pects  of  ownership  of  newspaperg  and
 mews  agencies  which  may  affect  the
 independence  of  the  press.”  As  to
 how  it  can  discharge  this  responsibi-
 lity,  there  is  no  indication  about  it.

 What  we  see  in  India  is  that  there
 is  not  only  concentration  of  owner-
 ship  of  newspapers  but  there  is  also
 interlocking  of  industry  and  business
 with  press.  Naturally,  its  effects  will
 be  there  and  its  effects  are  there.  The
 press  barons  are  so  powerful  that  they
 even  find  to  dictate  termg  to  the  Gov-
 ernment  by  boycotting  the  wage  board
 for  working  journalists,

 The  renowneq  jurist,  Mr.  M.  C.
 Setalvad,  in  his  Autobiography,  has
 narrated  a  caSe  with  regard  to  a  pres-
 tigious  daily,  the  Statesman  of  which
 he  was  the  Chairman  of  the  Board  of
 Trustees  for  some  time.  He  has  nar-
 rated  how  the  then  editor  was  sacked
 by  the  ownerg  over  the  head  of  the
 trustees  because  he  was  not  in  tune
 with  the  big  business  moves  against
 the  U.  F.  Government  of  West  Benagl
 in  1967-08.

 In  such  a  situation,  the  reporter  or
 editor  becomes  a  prisoner  of  the  views
 ef  the  proprietor.  The  earlier  Press
 Commission  Report  has  narrated  a
 number  of  instances  about  them.  The
 Press  Commission  had  coneludeg  on
 this  point  as  follows:

 “It  would  be  rather  naive  to  ex-
 pect  a  newspapersor  periodical  run
 by,  a  leading  Hight  of  a  chamber  of
 commerce  to  advocate  communism
 or  support  a  proposal  for  expso-
 priation  of  capital  It  is,  however,
 legitimate  to  demand  that  in  report-
 ing  news  of  happenings,  it  should
 not  over-emphasise  one  side  of  a
 picture  or  black  out  another,  or
 otherwise  distort  a  despatch  ‘sp  as  to
 mislead  the  reader.”

 But  it  remains  a  pious
 Bir,  there  is  an  inherent  threat  to

 fe  freedom  of  press  Which
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 from  the  very  system  itself.  press of  a  country  reflects  ‘the  pd.  ot
 society  which  existg  there.  Hence  we witness  in  ‘this  country,  by  and  largp the  press  has  been  weighted  against
 the  oppressed  people,  against  the
 down-trodden  toiling  people.

 Although  it  has  been  proposed  is
 the  Bil)  that  the  language  newspapers
 will  be  given  adequate  representation
 in  the  new  Press  Council,  the  press
 in  general  as  well  as  the  Press  Coun-_
 cil  continues  to  be  elite-oriented.  What-
 ever  you  do,  it  is  a  question  linked
 up  with  the  system  itself.  Only  when
 the  social  struggles  of  the  masses  wil
 assert  themselves,  the  things  will  be
 otherwise.  New  values  created  through
 these  social  struggles  of  the  people
 will  be  reflected  in  the  press.

 Similarly,  about  the  Government's
 interference,  as  long  as  the  power  of
 patronage  is  there,  you  cannot  avoid
 interference.  The  earlier  Press  Con,
 mission  Report  is  full  such  instances,
 So,  the  point  is  how  far  the  presse
 will  be  able  to  resist  it.  That  also
 depends  on  the  values  that  are  created
 in  this  country.  If  the  freedam  of
 press  ig  there,  at  least  there  will
 some  people  who  will  come  forw  ao
 to  resist  it.  Let  us  wish  at.  least  that
 the  formation  of  the  Press  Counc]
 will  help  in  a  process  where  morp  nd,
 more  people  will  come  forward  to  res
 ist  various  types  of  interference  in  the,
 freedom  of  press,

 SHRI  YASHWANT  BOROLE  (Jak
 gaon):  The  Press  Council.  which  re
 mained  in  existence  for  nine  yeat®,
 was  abolished  by  Mrs.  Indira  Gand&al
 The  abolition  of  such  an  organisaticn
 as  the  Press  Council,  which  is  a  very:
 powerful  instrument  in  the  country,
 has  gone  unwept,  un-Noticed,  unsung.
 and  unchallenged.  from  any  quarter,
 excepting  some  bold  persons  who  came
 forward;  but  they  are  negligible  of,
 compareg  to  the  whole  lot.

 Now,  why  was  this  dons?  The.  सूपककन
 why  was  the  Press  Council

 abolished?  Press  Council.  was.  am



 .  ‘dbstacle  in  the  way  of  Mrs.  Gandhi.
 She  knew  very  well  that  the  Press
 exercises  an  enormous  effect  on  ‘he
 public  at  large  that  news  can  spread
 like  the  wind  and  take  to  the  minds
 of  milliong  at  a  time  rather  than  a
 speech  delivered  in  one  city.  So,  the
 enormous  effect  which  is  produced  by
 the  Press  was  felt  by  Mrs.  Gandhi.
 She  did  not  want  that  any  opposition
 should  be  created  in  this  country  to
 Emergency  and  she  did  not  want  there
 should  be  deliberations  throughout  the
 country.  She  wanted  that  the  people
 should  never  think  about  what  is
 going  on  in  the  country.  That  was  the
 basic  idea  and  that  is  why  the  Press
 Council  was  abolished.

 We  know  that  the  Press  Council—
 if  we  go  through  the  provisions  of  the
 particular  enactment  of  965—was  not
 equipped  with  power  sufficient  to  pun-
 ish  anybody.  But  it  had  certainly  the
 basic  ingredients  needed  to  expose
 completely  even  those  persons  in
 power.  Of  course,  Niren  De  has  ad-
 vised  the  Haryana  Government  that
 there  are  no  powers  which  vest  with
 the  Press  Council  at  all  to  challenge
 the  Government  on  any  ground.  Still,
 the  Press  Council's  observations  and
 findings  had  a  tremendous  effect  and
 they  could  produce  a  different’  atmos-
 phere,  at  feast  among  the  literate
 classes  of  the  nation.  That  is  why

 “irs.  Gandhi  thought  that  the  best  way
 was  to  abolish  it,  and  it  was  abolished.

 It  is  surprising  to  note  what  even
 persons  working  and  concerned  with
 the  Press  Counci]  and  their  organisa-
 tions  like  the  Indian  Federation  Work-
 ing  Journalists  has  to.  say.  If  you.  re-
 member,  what  was  the  verdict  given
 by  it  at  the  time  of  abolition?  It
 said  that  the  Presg.  Council  was  fit  to
 be  abolished,  that  the  Press  Council
 had  not  been  able  at’all  to  lay  down
 a  code  of  conduct.  for  newspapera  in
 this  country,  that  it  has  been  a  comp-
 Jete  failure.  That  was  what:  was  pro-
 claimed  by  this  organisation.  In.  fact,
 tt  is  wonderful  that  an  organisation
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 which  ought  शठ  encourage  the  Counctl
 should  make  observations  of  this  type.
 But  those  days  “were  Itke  that;  We
 fing  that  even  Kuldip  Nayar  has  stated
 that  when  he  want  to  make  a  comp
 laint  to  the  Press  Council,  he  was  not
 accompanied  by  more  senior  journa-
 lists:  That  is  the  statement  he  hes
 made  before  the  Shah  Commisgiori:
 Those  were  days  of  non-freedom  of  ‘thé
 Press.  The  question  pertinent  to  be
 asked  to  my  learned  friends  on  the  op-
 posite  side  is,  where  was  freedom  of
 the  Press  at  that  time?  There  ig  free-
 dom  of  the  Press  today....

 MR.  CHAIRMAN:  Mr.
 please  wind  up.

 SHRI  YASHWANT  BOROLE:  Yes,
 we  should  hurry  up;  it  is  true.  But
 the  hurry  was.  at  that  time:  we  are  at
 liesure  now.  Everybody  at  that  time
 was  in  a  great  hurry:  today  we  are  at
 great  liesure.

 Borole,

 I  will  make  my  submission  only  os
 few  points:  so  far  ag  the  abolition  of
 the  Press  is  concerned,  it  was  unjudi-
 cial  and  it  was  not  at  all  in  the  interest
 of  a  free  Press.  The  place  of  a  free
 Press  has  high  importance  in  any
 country  and  the  immense  influence  it
 exercises  is  also  greatly  felt  by  all
 political,  social  and  economic  organisa-
 tions  in  the  country.

 MR.  CHAIRMAN:  Please  try  to  con-
 clude.

 SHRI  YASHWANT  BOROLE:  The
 present  Bill  reconatitutes  it  now.  i
 want  to  make  certain  suggestions.

 The  first  suggestion  would  be  this.
 The  extent  of  monopoly  in  the  prea
 section  is  of  the  order  of  80  to  8I  per
 cent.  That  affects  the  Press  Council
 also.  Therefore,  8006  arrangemeng has  to  be  made  so  that  the  Pres#
 Council:  will  be  in  a  position  to  be

 “bold  enough  to  make  its  observations
 and  findings  against  the  monopoly
 houses  working  in  the  press  section:

 My.  second  suggestion.  would  be
 .  regard  to  finance.  Though  there  ib  td
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 be  an  independent  financing  arrange-
 ment  which  wil  be  available  now,
 considering  the  whole  budget  which
 is  available  to  the  Press  Council—
 which  ig  hardly  Rs.  2,40,000—and
 eonsidering  the  work  which  it  has  to
 earry,  I  think  the  budget  is  insuffi-
 eient.  It  is  good  that  now  at  least
 they  have  been  empowered  to  levy  a
 eertain  fee  and  make  a  collection.  If
 mecessary  that  should  be  supplemented,

 My  third  suggestion  would  be  in  re-
 gard  to  the  question  of  delay  before
 the  Press  Council  because  certain
 matters  which  were  taken  up  to  the
 Press  Council  had  lingered  on  for  a
 eonsiderably  long  time.  Therefore,  the
 working  and  functioning  of  the  Press
 Council  will  have  to  be  styled  in  a
 fmanner  so  as  to  curtail  the  delay
 which  may  be  there,  so  that  prompt
 action  will  be  recommended  and  action
 taken  immediately.

 ter  सुन्दर  दास  (सीतामढ़ी  ):
 बह  जो  प्रस्ध  काउंसिल  बिल  पेश  किया  गया
 है  इसका  मैं  समर्थन  करता  हूं  ।  प्रेस
 काउंसिल  भ्रापातकाल के  दिनो  में  खास  कर
 जब  हिन्दुस्तान  टाइम्ज़  के  सम्पादक  श्री
 बी०  जी०  वरगीज़  का  मामला  उस  के  समक्ष
 मया,  खत्म  कर  दी  गई  थी  t  वह  उसका
 एक  प्रमुख  कारण  भी  रहा  है  ।  इस  प्रेस

 काउंसिल बिल  के  तह॒त  प्रैस की  स्वतंत्रता  की

 धुर्नेस्थापना  का  प्रयास  किया  गया  है  ताकि
 एक  ऐसी  व्यवस्था  बन  सके  जो  अपने  भ्राप
 अपनी.  मर्यादाओं  की  रक्षा  कर  सके,  प्रेस की

 स्वतंत्रता  को भ्रक्षुण्ण रख  सके  7  लेकिन  कुछ
 ऐसे  मुद्दे  हैं  जिन  पर  मंत्री  महोदय  को
 ध्यान  देना  चाहियेथा।  प्रेसकी  स्वतंत्रता
 का  सुख्यतया  दो  प्रकार  से  हनन  होता
 रहा  है  |  एकतों  प्रोप्राइटर्ज के  द्वारा  होता
 रहा  है  भौर  दूसरे  सरकार  के  द्वारा  ।  इस
 बीसवीं  शताब्दी  चे यब  जगह  'राच्य

 सत्ता  के  सर्घग्राही,  सर्वव्यापक  छत्ता  के.
 हूप  में  प्रतिष्ठित  हुई  है  ।  इससिए  इस
 शताब्दी  में  समाज के  जितने  भी  भंग  हैं  उनकी
 रक्षा  न  केवल  सम्पत्तिशाली  वर्ग  से

 होनी  चाहिये  बल्कि  राज्य  की  बढ़ती  हुई
 नमिरंकुशता  से  भी  उसकी  पप्  होनी
 चाहिये।  यहां  पर  यह  कहा  गया  है  कि

 सरकार  से  उसकी  रक्षा  की  जाएगी।
 लेकिन  पिछली  जो  प्रैस  काउंसिल  थी  जिस
 की  रिपोर्ट  7969  में  दी  गई  उस  प्रंस  काउं-
 सिल  नें  तत्कालीन  सरकार  के  समक्ष

 छ  सुझाव  रखे  थे।  1970 %  प्रत  काजँ-
 तिल  सम्बन्धी  जो  कानून  था  जब  उस  में

 संशोधन  किया  गया  तो प्रस  काउंसिल  ने
 जिन  की  झोर  इशारा  किया  था  उन  की
 धोर  ध्यान  नहीं  दिया  गया।

 इस  प्रेस  काउंसिल  में  संभवत:  उन  सिफा-

 रिक्लों  पर  उतना  जोर  नहीं  दिया

 भया  है  ।  उसका  एक  सामान्य  उदाहरण
 हे  रखना  चाहता  हूं  t  प्रैस  काइंसिल

 दी
 पाव्ज  ग्रोर  फकंशन्ड  की  जो  यहां  चर्चा

 की  गई  है  उस  मेंघारा  14 सबकलाज़  (2)
 झौर  उस  की  तुलना  अगर  झाष  करें  क्लाज

 15(4)  &,  बलाज़  14 में प्रैस,  न्यूज  ऐजन्सीख
 जनेलिस्टस  उन  के  प्रति  जो  शिकायत  है

 उस  शिकायत  क ेप्रति  प्रैस  काउंसिल  को
 क्या  अ्रधिकार  दिया  गया  है  कि  प्रैस
 'काउन्सिल  हनक्यायरी  कर  सकती  है  ।

 शिकायत  भ्रगर  सही  पायी  जाम  तो
 they  can  warn,  admonish  or  censure.

 लेकिन  जहां  सरकार  पश्ोर  प्रंस  काउंसिल  का

 सम्बन्ध  झाया  है  बह्  कितना  .  माइल्‍ड
 हो गया  हैड।  महीं इतना  ही  दिया
 ब्या  है  कि:



 |  “fhe  Council  may,  if  it  considers
 ‘.  ft  necessary  for  the  purpose  of  cat-

 rying  out  its  objects  or  for  the  ser
 formance  of  any  of  its  functions
 under  this  Act,  make  such  observa-
 tions,  as  it  may  think  fit...."

 wa  14(1)  %  बार्निंग,  ऐडमानिश  नौए
 सैंसट  करने  का  है  t  लेकिन  जहां
 सरकार  झौर  उस  के  भ्रधी न  दूसरी  संस्थाओं
 सें | अगर  प्रस  की  स्वायत्तता  ौर

 स्वतंत्रता  पर  आक्रमण  होता  है  तो  एक
 तो  कहा  गया  है  कि  कोई  शिकायत

 हो  तो  इनक्वायरी  को  जाय  जिसके  मतलब

 है  कि  प्रकारान्‍नतर  में  यह  प्रधिवार

 हो  जाता  है  कि  प्रैस  काउंसिल  को  यह
 झधिकार  है  ।  लेकिन  प्रैस  काउंसिल
 की  i968—60  a  fate  में जा  सुझाव
 दिये  थे.  उसकी  स्पप्ट  रूप  से  ब्याख्या  हो
 जानी  चाहिये  क्‍योंकि  i970  4  ot
 नीरेन  डे  ने  हरियाणा  सश्का८  की  भोर
 भोर  से  बोलते  हुए  कहा  थाकि  प्रैस
 काउन्सिल  को  राज्य  सरकार  को  अपने  प  रव्यू
 सें  लेने  का  कोई  अधिवार  नहीं  है।  उस
 माने  में  यहां  इतना  ध्यान  नहीं  दिया

 बया है  t

 दूसरो  चीज़  यह  कि  प्रैस  काउन्सिल  का
 लो  कम्पाजीशन  है  उस  पर  प्रगर  ध्यान
 दें  तो  उसमें  28  भ्रादमी  हैं।  6  सम्पादक
 धौर  6  प्रोनर्स  या  मैनेजमेंट  के  झादमी

 हैं  ।  इसतरहसे  42 भ्रादमी ऐसे  हो  जाते
 हैं,  क्‍योंकि  सम्पादक  की  नौकरी  भी
 मालिकों  कीइच्छापर  नि्भभ८  कर्तीहै।
 हो  26  सेंते  12 झादमी  हूँजो  प्रत्यक्ष
 या  प्रप्रत्यक्ष  रूप  से  मालिकोके  दितोका
 प्रतिनिधित्व.  करते  हैं  1  मैं  समझता  हूँ
 कि  समूचे  प्रेस  काउन्सिल  की  संरचना  में
 मालिकों  के  हितों  का  प्रतिनिधित्य  ज्यादा

 हो  गया  है  -  दूसरीचीज  यह  है  कि
 जस  काउण्सिल  के  अन्दर  रेडियो  जौ
 the  वी०  को भी  शामिल  करना  ऊऋाहियेबयोंविः
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 इन  के  माध्यम  से  भो  विचार  सिर्माण  पर
 ज्यादा  प्रसट  पड़ता  है  |

 प्राच"ण  सहिंता  के  बारे  में  झन्त  में  मैं  पु

 निवेदन  करता  हूं  कि  तिलंक  कमेटी  को
 जो  श्पार्ट  है  उस  में  आठवे  पेज  पर  लिखा
 है  कि

 “The  Committee  is  of  the  opinion
 that  since  the  Council  is  not  calle?
 upon  to  lay  down  any  code  of  jour-
 nalistic  ethics  for  the  Press,  there
 could  be  no  question  of  vesting  it
 with  the  power  to  hold  an  inquiry:
 into  any  breach  thereof.”

 यहां  लगता  है  कि  जैसे  सेलेक्ट  कमेटी  के
 दिमाग  में यह घारणा  हैकि प्रसु  काउन्सिल
 किसी  तरह  का  जरनेलिस्टिक  ऐथिक्स  कोड
 निर्धाध्ति  नहीं  करनेजा  रहीहै,  लेकिन
 बिल  में  रूका  प्राधधान  है  ।

 सम्तापति  महोदय  ४: झाब  शाप  समाप्त
 कोजिये  क्‍योंकि  बहुत  बोलने  वाले  हैं  ।

 श्री  श्याम  सुन्दर  दास  :  मंत्री जी  ने  कहा
 है  कि  प्रैस  काउन्सिल  कोड  आफ़  कंडक्ट

 ऐडजूडिकेशन  के  प्रोसेस  से  इवौल्थ  करेगी  ।
 लेकिन  मैं  चाहता  हूं  कि  इसका  स्पष्ट
 प्रावधान  बिल  भें  होना  चाहिये  ।

 इन  शब्दों  के  साथ  मैं  इस  बिल  का  समर्थन
 करता  हूं  ।
 *SHR]  P.  S.  RAMALINGAM  (Nil-

 giris)  :  Hon.  Mr.  Chairman,  the  Gov-
 ernment  proposese  to  establish  a  Press
 Council  for  the  purpose  of  preserving
 the  freedom  of  the  Press  and  of  :nain~
 taining  and  improving  the  standards
 of  newspapers  and  news  agencies  in
 India.

 Sir,  during  the  past  30  years  _  this
 House  has  discussed  several  times  in
 a  heated  manner  the  need  for  de-link-
 ing  the  newspapers  from  Press  barons
 and  about  diffusion  of  newspaper
 ownership.  .  The  successive  Ministers
 of  Information  and  Broadcasting  have
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 given  solemn  assurances  oy  the  floor

 :  of  this  august  House  that  a  Bill  to  that
 effect  woulgd  be  brought  forward  by
 the  Government.  But  so  far  there  has
 ‘been  no  marked  change  in  the  policy
 of  newsprint  distribution  and  Gov-~
 ernment  advertisements  to  the  news~
 papers.  In  these  two  matters  the  lan-
 guage  newspapers  are  given  step-
 motherly  treatment.  As  the  poor  peo-
 ple  in  our  country  are  gradually  be-
 coming  paupers  on  account  of  the

 economic  policies  of  the  Government,
 the  language  newspapers  are  marching
 slowly  but  steadily  to  the  stage  of  ex-
 tinction.  Even  if  the  State  Govern-
 ments  condescent  to  give  advertise-
 ments,  these  newspapers  are  short  of
 newsprint,  The  large  newspapers  are
 ‘assuming  monopolistic  proportions
 with  alarming  speed.  As  per  the  sta-
 tistics  supplied  by  the  Registrar  of
 Newspapers,  80  er  cent  of  the  news-
 papers  in  India  is  nournished  by  the
 neo.capitalists.  I  do  not  think  that

 ‘this  Press  Council  will  able  to  realise
 the  laudable  objective  of  preserving
 the  freedom  of  the  Press,  which  is  as
 elusive  as  an  eel.  Unless  there  is  re-
 volutionary  reorintation  in  the  Gov-
 ernment’s  policy,  it  is  not  possible  to
 raise  the  standarg  of  the  newspapers.
 I  would  like  to  give  a  few  figures  to
 substantiate  my  argument  and  to  sup-
 plement  my  suggestions  which  I  hope
 the  hon.  Minister  will  bear  in  mind  at
 the  time  of  his  reply  to  the  debate.

 76.5  per  cent  of  the  newspapers  in
 the  country  cames  in  regional  langu-
 ages.  68.8  per  cent  of  such  language
 newspapers  is  published  outside  the
 four  metropolitan  cities  of  Calcutta,
 Bombay,  Madras  and  Delhi.  Out  of
 the  total  circulation  of  newspapers  in
 the  country,  5.3  per  cent  circulation  is
 outside  the  four  large  cities.  in  these
 circumstances,  it  will  not  be  possible
 for  the  Press  Council  located  in  Delhi
 to  exercise  its  authority.  Here  it  is
 pertinent  to  point  out  that  the  Press
 Council  is  at  the  moment:  an.  entirely
 nominated  institution,  which  will  ra-
 duce  its  impact,

 ae  ५  कहा  के:

 Tf  the  working  of  the  Press  Council
 “fs  not  to  he  in  vain,  I  would

 that  there  should  be  one  Press  Counct
 for  each  regional  language.  If  that  is
 not  feasible,  then  there  can  be
 regional  Press  Councils.  If  that  is
 also  not  practicable,  then  the
 representatives  of  all  the  official
 languages  enumerated  in  the  Constitu-
 tion  must  find  a  place  on  the  Press
 Council.  If  the  Government  does  not
 favour  this  suggestion,  then  I  would
 say  that  the  Press  Council  should  meet
 at  least  once  in  a  year  in  all  the  State
 Capitals  so  that  the  problems  of  the
 language  newspapers  can  be  undetr-
 stood  and  appreciated.

 Sir,  the  newspapers  have  become
 tabloids  of  political  bickerings,  base.
 less  political  rumours,  mocking  polité-
 cal  cartoons,  news  items  which  would
 foment  and  fan  linguistic  and  racial
 hatred  among  the  people.  The  people
 of  the  country  are  not  enlightened  by
 meaningful  political  comments,  but
 they  are  led  on  the  path  of  anger  and
 frustration  by  the  fertile  imagination
 of  newsmen.  In  a  democracy  there  is
 no  place  for  yellow  jow  which
 goes  counter  to  the  concept  of  opes
 society.  The  Press  Council  has  to  exery
 all  its  energy  for  extricating  the  gul- lible  people  from  the  guilese  of  news
 papermen,

 In  this  Bill  there  is  no  provision
 envisaging  co-ordination  between  the
 Press  Council  and  the  Registrar  of
 Newspapers  who  exercises  supervisery
 control  on  about  26000  newspapers.  and
 periodicals,  This  should  be  ensured  in
 the  interest  of  the  Press  Council.
 Similarly,  the  Registrar  of  Newspapere
 should  be  authorised  to  implement  the
 Punishment  awarded  by  the  Press Council  on  the  erring  newspapera

 There  should  also  be  a  National  Re-
 gistrar  of  Working  Journalists  whith
 will,  go  a  long  way  in  improving  the
 standards  of  newspapers  and  news
 agencies.  Sir,  T  oppoge  the  idea.of  as~
 sociation  of

 .
 Editors  with  the



 Press  Council  because  of  the  fact  that
 the  Managing  Editors  are  none  other
 than  the  proprietors  of  newspapers.

 In  conclusion,  I  hope  that  the  Press
 Council  woulg  become  a  potent  instru-
 ment  for  guarding  the  Press  freedom
 ang  not  merely  a  patronising  body.

 SHRI  G.  M.  BANATWALLA
 (Ponnani):  Mr.  Chairman,  Sir,  the

 Press  Council  Bill  is  under  discussion
 iy  this  House  and  the  Government  de-
 serves  every  credit  for  reviving  the
 Press  Council.  However,  I  am  con-
 strained  to  remark  that  the  present
 measure  is  a  half-hearted  measure
 and  the  Press  Council  proposed  and
 envisaged  in  the  Bill  is  devoid  of  teeth,
 It  is  quite  clear,  Mr.  Chairman,  that
 tbs  concept  of  the  freedom  of  press
 im»lies  that  the  press  should  be  free
 both  from  proprietoral  oppression  and
 government  interference.  When  we
 scan  the  various  provisions  of  the  Bill
 we  find  that  in  both  respects  the  Press
 Council  is  toothless.  As  far  as  the
 management  is  concerned,  there  is  the
 power  of  censure  and  the  matter  ends
 there.  But  as  far  as  government  inter-
 ference  with  press  is  concerned,  it  is
 sad  that  there  are  no  provisions  what-
 soever.  On  the  contrary,  it  is  clear
 that  the  government  is  fighting.shy  of
 the  Press  Council.  There  is  no  provi-
 sion  to  the  effect  that  this  Press  Coun-
 cil  will  have  jurisdiction  with  respect
 to  complaints  about  interference  from
 the  government  in  the  same  manner
 as  it  has  jurisdiction  to  see  the  com-
 plaints  of  proprietoral  oppression,  etc.
 Sir,  i¢  you  look  at  Clause  i3  sub-
 elause  (2)  (j)  you  will  find  that  this
 Council  can  give  its  opinion  on  such
 matters  as  may  be  entrusted  to  it  क

 In  other.
 of  the  Press

 the  Central  Government,
 words,  the  tiative
 Council  has  also  been  curbed.  The
 point  I  am  making  is  that  an  important
 aspect  of  the  freedom  of  Press,  name-
 ly,  freedom  from  government  intere-
 renee  hes  ‘been  ‘totally  left  out  from.
 the  jurisdiction  of  the,  Press  Coupcil.

 Chairman,  ane  of  the  objects  of
 Presg  Council  is  to  build  &  ०0060  en
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 duct  for  newspapers,  In  so  far.  os  the
 Press  Council.  is  an  agency  created
 and  nominated  by  the  gavernment,  I
 am  afraid,  this  evolution  of  the.  code
 of  conduct  might  in  the  long  run  prove
 a  type  of  veiled  censor  as  far  as  the
 freedom  of  the  Press  is  concerned.

 Sir,  the  body  is  heavily  nominated.
 This  is  a  rather  undemocratic  form,
 and  it  would  have  been  better  if  inr,
 stead  of  nominations  the  principle  of
 election  had  been  given  full  and  fair
 play.

 Lastly,  a  word  about  language  press
 representation.  It  has  been  ensured
 but  it  is  absolutely  necessary  that  the
 language  press  of  all  the  languages
 mentioned  in  the  Constitution  gets  re.
 presented.  This  is  necessary  in  order
 the  the  Press  Council  should  have  an
 adequate  representation.  Therefore,  I
 submit  that  all  the  languages  men~
 tioned  in  the  Constitution  should  be

 roperly  represented.  YI  must  specifi-
 cally  make  mention  of  Urdu  because
 that  is  a  language-paper  most  neglect-
 ed  at  the  hands  of  the  government.
 Here  I  may  be a  little  irrelevant  but  f
 may.  suggest  that  the  location  of  office
 of  the  Registrar  of  Newspapers  in
 India  in  Deltit  is  creating  a  lot  of  in-
 convenience.  Many  Urdu  papers  ar@
 published  from  Bombay  and  for  every
 little  purpose,  declarations  have  to  ba
 submitted  to  Delhi  and  then  they
 shuttle  between  Bombay  and  Delhf
 which  causes  a  lot  of  inconvenience  te, them.

 This  is  a  matter  which  must  be  look-
 ed  into.

 I  would  therefore  plead  with  the
 Government  for  the  setting  up  of  re.
 gional  offices,  especially,  as  far  as
 Urdu  is  concerned,  especially  in  Bor
 bay.

 There  are  various  other  mattera,  but
 there  is  no  time.  [  have  given

 me amendments  on  various  matters  ang  ft
 shall  speak  on  them.  .

 {  wish  to  say  only  one  more  word
 about’  Clause?  ह  bafore  i
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 Clause  6  provides  for  the  levy  of  a
 fee  by  the  Council  on  the  registered
 newspapers.  Sir,  I  am  totally  oppos-
 ed  to  this  levy  of  a  fee.  As  it  is,  the
 economy  of  newspapers  is  very  pecu-
 liar.  Let  the  Government  come  for-
 ward  with  the  necessary  amount  re-
 quired  by  the  Press  Council  rather
 than  place  any  burden  whatsoever  on
 the  newspapers  in  our  country.

 With  these  words,  I  conclude.

 शी  भ्रजभूवज  तिथारो  (खलीलाबाद  ):
 झभ्ापति  महोदय,  यह  जो  विधेयक  आज
 सदन  के  समक्ष  उपस्थिन  है  इसका  स्वागत
 होना  चाहिए  ।  काफी  लोगों  ने  इसका  स्वागत
 किया  है  ।  जनता  सरकार  जब  बनी  उसी
 समय  इस  ने  विचार  किया  था  कि  इस  प्रैस
 कॉसिल  को  हम  पूनर्जीवित  करेंगे  क्योंकि
 954  8  9  प्रेस  कमीशन  विमुक्त  क्या
 भया  था  उसकी  सिफारिश  थी  कि  देश
 में  प्रेस  कॉंसिल  का  गठन  होता  चाहिए।
 उस  के  तहत  1965 में यह ऐक्ट  पास  किया
 नया  i  उस के  loeee  ta  कौंसिल
 का  निर्माण  हुआ  ।  दस  वर्ष  भी  उस  के
 बाद  वह  ठीक  तरीके  से  काम  नहीं  कर  पायी,
 4976  4%  समेरिली  उस  को  समाप्त  कर

 दिया  गया  oo)  at  ae  at  एक  श्यच्छा  काम
 है  भौर  इस  के  लिए  मैं  सरकार  भौर  सरकार
 के  माननीय  (चना  भौर  प्रसारण  मंत्री  को
 बधाई  देना  चाहता  हूं  क्योंकि  प्रेस  की  भरा  जा  दी
 के  लिए  हम  बचनबद्ध  हैं,  समषित  हैं
 क्रौर  हम  ने  जो  संकल्प  लिया  उस  संकल्प
 को  हम  ने  धूरा  किया  है  t  प्रेस  की
 झाजादी  जनतांत्िक  व्यवस्था  में  बहुत  ही
 महत्यपूर्ण  है.  1

 यह  सही  है  कि  सरकार  श्रौर  प्रेस  के  बीच
 में  लगातार  संघ  होते  रहे  हैं  भोर  ये  संघर्ष.
 अ्रमेरिका  में,  इंग्लैंड  'में,  शताब्दी  पहले
 में  चले  भा  रहेहैं।  सम्बा  इतिदास  है  t
 बराबर  नाना  प्रकार  के  ऐवगड  पाश्च  किए
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 प्रेस  की  झ्ाजादी  को  समाप्त  करने  के,
 उस  को  खत्म  करने  के  लेकिन  वहां
 पर.  प्रबल  जनमत  भौर  वहां  की  जो  भपनी
 परम्पराएं  और  मान्यताएं  थीं  बहू  जीवित  रहीं
 जिन  के  बल  पर  हमेशा  प्रेस  को  स्वतंत्र
 आर  निष्पक्ष  रखने  का  माहौल  बना  रहा  1
 झ्ाज  प्रपने  देश  में  भी  यह  हालत  मोजूद  है  1
 वाल्टेयर  ने  स्वयं  कहा  थाकि  चाहे  हम
 झाप  &  इत्तफाक  न  करें,  चाह  हम  भापकी
 बात  को  स्वीकार  न  करें  परन्तु  आप  के
 बोलने  की  झ्ाजादी  की  शक्षा  भ्रपनी  जान  को
 भी  दांव  पर  लगा  कर  करेंगे  1  यही
 सब  से  बड़ा  मुख्य  भ्राधार  है  भौर  इसी
 झाधारको  लेकर  यह  प्रेस  कौंसल  बनी।
 झब  यह  प्रेस  कॉसिल  इस  सकसबद  को

 कहां  तक  पूरा  कर  पायेगी  इस  के  बारे
 में  कुछ  लागों  ने  शंकाएं  व्यक्त  की  हैं,
 खासकर  यह  लोग  इस  में  ज्यादा  हैं,  जिन्होंने
 इस  प्रेस  'कौंसिल  को  ही  समाप्त  कर  दिया
 औौर  प्रेसकी  भाजादी  को  ही  समाप्त  कर
 दिया  t  मैं  यह  जरूर  चाहूंगा  भपनी
 सरकार  की  तरफ  से  कि  हम  जितना  भी

 वातावरण  इस  के  लिए  इस  देश  में  बना  सके
 कि  ये  जोप्रैस  हैं  इन  को  स्वतंत्र  रूप  से  काम
 करने  का  प्रवसर  हो,  उतना  ही झच्छा
 होगा  ।  इस  के  लिये  ओ  व्यवस्थायें  भौर
 प्रावधान  किये  गए  हैं  उनकी  खूबियों  का
 बछान  मंत्री  महोदय  ने  भी  किया  है  कि
 इसका  कम्पोजीशन  बौसा  होगा,  इस  के
 अध्यक्ष  का  मनोनयन  किस  प्रकार  होगा  t

 इस  के  अध्यक्ष  सरकार  के  दवा रो  मनोनीत  नहीं
 किए  जाएंगे  ।  इस के  लिये  एक  लोक  सभा  के
 झघ्यवी,  एक  राज्य  सभा  के  सभापति  भौर

 एक  ऐसा  मैम्बर  जो  उस  कौंसिल  से  चुना
 जायगा,  ये  तीन  लोग  मिलकर  उसका  चयन
 करेंगे.  v  उसी  के  साथ-साथ  यह  भी  तय  है
 कि  आप  लाख  प्रेस  कॉसिल  बना  लीजिए,
 उस  को  सारे  अ्रधिकार  दे  दीजिए,  मगर  यदि
 उस  की  वित्तीय  स्वतंत्रता  नहीं  होगी,

 आधिक  स्वतंत्रता  नहीं,  होगी  समर.



 सरकार के  ही  पैसे  १९  भ्राश्वित  होगी  तो  वह
 कॉौंसिन्न  स्वतंत्र  रूप  से  प्रपने  कर्तव्यों
 का  पालन  नहीं  कर  पायेगी  इसलिए  उसे
 वित्तोय  अधिकार  या  भपने  साधन  जुटाने
 के  सिये  भी  अधिकार  दियागया  है  ।

 तीसरी  बात  जो  बहुत  कही  गई  है,  बढ़

 सही  हैं  कि  उसको  अधिकार  मिलना

 बाहिए  या  जो  उस  समय  में  नीरेन  डे  साहब
 ने  झापतलियां  उत्ाई  थीं  जिनका  निरतकरण

 पूरी  तरह  से  नहीं  हो  पाया  भ्रौर  जो  अपेक्षा

 थी  कि  अगर  सरकार---चाहे  केन्द्र  की  हो
 वा  राज्य  की--प्रेस  पर  या  प्रैस  को  ब्राजादी
 पर  हमला  करे,  आक्रमण  बःरे,  केवल
 सरकार  ही  नहीं  कोई  झ्लौ९  एजेंसी  हो,  जैसे

 कोई  पॉलिटिकल  पार्टी  या  एडवर्टाइजिंग

 एजेंबी,  तो  उस  के  लिए  भी  कोई  निदान

 या  उपाय  कॉौंसिल  के  लिए  इस विधेयक
 मै  हाना  चाहिए--ऐसा  मैं  मानता  हूँ।

 इस  के  साथ-साथ  जो  डी-लिकिग  है,
 थो  स्ट्रवचर  है,  वह  बहुत  ही  इमबैलेंस्ड

 है  |  जो  बड़े  प्रतबार  हैं,  खास  तोर  पर  जो

 प्रंग्रेजी  प्रखबार  हैं  उन्हीं  का  सब  से  ज्यादा

 प्रभूव  है  ।  इस  के  बजाय  जो  लोकल
 पेपसे  हैं,  जो  मातृ  भाषाओं  के  पेपस  हैं,  जोकि
 कि  इस  देश  की  विभिन्न  भाषाओं  में  चलते  हैं
 प्रौर  जो  कामन  जनता  तक  पहुंचते  हैं---
 ऐसे.  प्रवारों  को  ज्यादा  प्रतिनिधित्व
 मिलता  चाहिए.  ओर  ऐसे  अथ्षबारों के  प्रसार
 को  ज्यादा  भ्यवत्या  होनी  बाहिये।  साथ

 हैं।  साथ  .डी-लिकिंग  का  जो  बहुत  पुराना
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 सुझाव  है  उस  के  सम्बन्ध  में  कोई  भजबूत-
 भर  कारगर  कदम  उठाया  जाना
 चाहिए  ।  मैं  समझता  हूँ.  केबल  सर-
 कार  इसको  नहीं  कर  पायेगी,  इस  के
 लिए  प्रबल  जनमत  और  देश  के  सभी  वर्मों
 के  लोगों  का  पूर्ण  समर्थन  भी  झावश्यक
 है  7

 इन  शब्दों  के  साथ  मैं  इस  विधेषक  का
 स्वागत  करता  हूं

 SHRI  R.  VENKATARAMAN  (Mad-
 ras  South):  Mr.  Chairman,  Sir,  the
 term  ‘freedom  of  the  press’  has  dif.
 ferent  meanings  to  different  people.  To
 the  proprietors,  it  is  a  right  to  mar-
 ket  their  publications  without  let  or
 hindrance;  to  the  editors,  it  ig  a  right
 to  decide  to  publish  or  refuse  to  pub~
 lish  the  matter  in  the  press;  to  the
 public,  it  is  really  the  right  to  correct
 information  and  fair  comment;  and  I
 may  add  one  more—to  the  politicians,

 it  is  to  have  the  right  to  address  the
 public  through  the  press  and  to  save
 themselves  from  character  assassina-
 tion.  When  the  various  people  exer-
 cise  these  freedoms,  this  brings  about
 a  lot  of  conflict.  In  fact,  Samuel
 Johnson  has  said  very  beautifully  in
 his  book,  Life  of  Milton—it  isa  very
 interesting  passage—

 “If  every  murmurer  at  Govern-.
 ment  may  diffuse  discontent  there  .
 can  be  no  peace;  if  every  sceptic
 in  theology  may  teach  his  policies,  .
 there  can  be  no  religion.  Tha  dan~
 ger  of  such  unbounded  liberty:  int}
 the  danger  of  bounding it  have  कादरी
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 @uced  a  problem  in  the  Science  of
 Government  which  human  under-
 standing  seems  hitherto  unable  to
 solve.”

 This  is  a  problem  before  the  Minister
 also.  They  have  to  reconcile  the
 freedom  of  the  press  on  one  side  and
 the  rights  of  the  individual  on  the
 other  in  the  conduct  of  the  press.

 There  are  two  dimetarically  op-
 posite  views  on  this  matter.  One
 school  of  thought  maintains  that—free-
 dom  of  the  press  is  incompatible  with
 ita  ownership  by  capitalists  that  pri-
 Wate  enterprise  press  is  merely  the
 channel  through  which  the  opinion
 @nd  the  values  of  its  capitalist
 Owners  are  disseminated  and  that
 the  so-called  freedom  is  really  con-
 fined  to  and  exists  only  for  those  who
 own  and  control  the  press.

 There  fs  a  nothing  diametrically
 epposite  view.

 A  newspaper  is  a  private  enter-
 prise  owing  nothing  whatever  to  the
 public,  which  grants  it  no  franchise
 Rt  is  therefore  affected  with  no  pub-
 ie  interest.  It  is  emphatically  the
 property  of  the  owner  whois  selling
 a  manufactured  product  at  his  own
 risk,

 As  the  truth  lies  in  between  the
 two,  naturally  one  has  to  see  that
 public  .responsjbility  of  the  press  is
 ensured  by  a  process.  What  is  the
 process  we  will  see,

 In  Sweden  where  the  press  recei-
 ves  a  subsidy  from  the  Government
 it  ig  subject  the  regime  of  law.
 There  are  a  number  of  laws  govern-
 ing  the  press.  In  West  Germatiy,
 there  is  a  right  of  reply  to  a  citizen
 in:  respect  of  anything  which  appears
 in  the  press

 = a  lish  the  °  friat-
 ter  Britain  has  earlier  held

 »

 the
 should  have  neither  special  respondi-
 bilities  nor  special  privileges  other

 view  that

 than  what  a  citizen  has.  But  the
 way  in  which  the  press  functioned  in
 the  later  years  and  the  need  for  nat-
 ional  security,  the  need  for  the  safe-
 guarding  the  individual’s  reputation
 and  privacy,  this  has  induced  the
 Royal  Commission  which  had  reported
 in  977  in  their  report  to  reach  the
 conclusion  that  the  freedom  of  the
 press  cannot  be  absolute  and  that
 there  must  be  some  boundary  to  it.

 The  Press  Council  is,  therefore,  a
 voluntary  institution  in  England  re-
 gulating  its  behaviour  without  any
 statute;  whereag  in  our  country,  we
 had  introduced  this  statute  in  2966
 and  it  was  in  existence  till  1976.
 Now  the  hon.  Minister  had  said
 something  about,  while  introducing
 the  Bill,  most  of  the  clauses.

 MR.  CHAIRMAN:  You  will  take
 some  time.

 SHRI  R.  VENKATARAMAN:  I
 will  take  4-5  minutes,

 MR.  CHAIRMAN:  Then  you  stop
 here,  Today’s  discussion  is  upto  5
 O'clock,  At  5  Prof.  Samar  Guha’s
 motion  is  to  be  discussed.  (Tomor-
 row,  you  can  start  it.  Then  we  give
 preference  to  Prof.  Samar  Guha’s

 motion.
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